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g ! , CENTRAL ADMINISTRATIVE TRIBUNAL
;n“ : PRINCIPAL BENCH: NEW DELHI
A 9-\ - o
) DA 1764798 -
with
DA 1624798
OA 1484/99
OA 69/99
. OA 305/99 °
/ 0A 337/99
New Delhi this the 19th day of August, 1999
HON "BLE MR. S.R.ADIGE, VICE CHAIRMAN(A)
HON BLE MR. KULDIP SINGH, MEMBER (J)
DA 1764798
Jagjit Sinah
S/0 Shri Mahender Singh
R/0o Gali No.10, H.No.4, Bengali Colony, Sant Nagar,
"Burari, '
De&lhi, s Apnlicant
QY By Advocéte Shri Shanker Raju.
Versus
1. Union of India through its Secretary,
Ministry of Home Affairs, -
North Block,
New Delhi.
2. Dy. Commissioner of Police,
Provincing & Lines,
S5, Raipur Raod,
Delhi. ... .Respondents
By Advoecate Shri g, K. deta proxy for Shri B.S., Gupta.
DA 16724/48
. ; Dharmender Yaday

a2y
/0 Shri Jai La)
R/o Village Kan o]
New Delhi, - ... Apnlicant

e s e

(By Advocate: Shri S.K. Dass)

Viersus
% 1. Union of India through its Secretary,
; _ Miristry of Home Affairs,
; North Rlock,
New Delhi,
2. Dy. Commissioner of Police,
Provincing-& Lines,
S, Rajpur Raod, -
Delhi. ++..Respondents

By Advocate Shri Amresh Mathur.
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Shri Mu&%&h Kumar

S/o
R/
New

Shri Duli Chand
H.No, 287, Villaage 8 P.0O, Surheda,
Delhi-43,

de s ADDYicant

By Advocate Shyi Adeszh Luthra

~J

- vl TXy

Union of India through its Secretary,
Ministry of Home Atfairs,

Noprth BRlock,

New Delhij.,

e Commissioner of Police,
211ce Headquarters,

0. Building,

P Estate, New Delhi.

Dy. Commissioner of Poline,
Provincing & Lines,

Delhi Police,
Daelhi,

—

v Responden
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a5 ApDlicant

By Advocate Shri Ajech Luthra,

Versus

Union of India through its Secretary,
Ministry of Home Affairs

3

North Block,
Merw Nalhi.

M.S.0. Rui
New Delhi,

Dy, Commissioner of Police.
Frovincing & Lines,

Delhi Palice, .
Delhi, v+, Respondents

By Advocate Manish, proxy for Shri Vijay Pandita,
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Shei Nar nsQ’ Fana

S/o Shirl Rattan $ingh

B/o Quarter Mo, D-11 SDM Colony,
Karam Pura, Delhi.

By Mdvooate Shri Shanker Rajo,

Ver suys

ceess ANl cant

1. Union of India through its Secretary,

Ministry of
North Rlock,
Now Delhi,

Home AfFfairs,

N

The Commissioner of Polioce,
Police Headauarters,
M. S.0. Building,
I.P, Estate, New Delhi.
3. Dy. Commissioner of Police,
PrOManAng & Lin
1 Pollme Line
1hi,

S

2
Sy

Po
Ne’

By Akwocate: Shri Arun Rhardwai,

Shri Naszéeb Singh
S/o Shri Kapoor Singh
R/ Village & P.0, R
Diztrict Rohtak Hary

By Advocate ¢hp1 Shanker Ra-iu,

Versus
1. Union of fhdiﬁ through its Secqy

i
Ministry of” Hﬁmn Affairs
North Rlock,
New Delhi,

[

The Commissioner of Polioe

Police Headquarters,
5ﬁ.vi0 Building,

T.P, Estate, New Delhi,
3. Dy. Commissioner of Police

Provincing & Lines

5, Raj Pura Road,
Dalhi

:

By Advocate Shri A K. Singh nroxy for

TN NE RQRAL)

By Hon ble Shri S.R.Adige, VYice-Chairman (A)

... Responde
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s
0ld Police Linss,

.0 Resnonden

(/)

Sh., Raj Singh.

1, As  all these cases involve common questions

of
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law  and facts, they are beina disnosed of by this common
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or e, 0A 1784798 - Jagiit Singh Vs

3

o, 1, & Others shall be treated as a representat ive

2. Applicant  Jagiit  Singh impugns respondents’
order dated 24,7,98, cancelling his candidature for the
post of Constrable (Driver) in Delhi Police

that, the Heavy Motar Vaehicle
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nplications  for the post of Constable (Driver)
the terms and conditions contained in the advertisement,
the  candidates were reaquired to hold a  current driving
licence Ffor Heavy Motor Vehicle, Annlicants  <submitted

thair annlic:

advertisems ported by Lheir‘driving licences, and
were  selected  for the nost of Constahle (Driver) in the
Delhi Police on the hasis of their performance, physioal
Lest  and  trade test, subjec
verification of character and antecedents, t stimonal of
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age, date of birth, caste driving licence ete,

4. Unon  verification of driving licences it was

noticed bhat opn the date of issne
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same, all of them

{

wer e below the age of 20 years, and, therefore,
reznondents  have cancelled their candidature,holding that

their driving licences were lsesued in  contravention of
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Segtion<>4(2) of the Motor vVehinles Act, as amended from
t
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Even i the HMY driving licences were issued to
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the annlicants hefore their attaining the ags
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resnondents do  not deny that on the date when the
applications were recelved, npursuant to the advertisement
for Consztahle (Drivers) issned hy them, each of the
apnlicants  had attained the age of 20 vears, and had also

SEN ~

had their driving licences renewed, which were valid,

6. In this connection, apnlicante’ counsel have
our attention to the Punjab & Haryana High Court
judgment  in  Natiopal Insurapnce Company Ltd., Vg, Sucha
and Others, (The Punijab Law Eeporter Volume C-VI
1994-1). While interpreting the relevant nrovisions of the

in regard to an insurance claim,
the Punjab & Harvana High Court in the aforesaid judgment
has  held that if a licence was renewed though originally

it was a2 fake licence, it get

533

- lts validity, and the

[

insurance company would he liable to re-imburse the

insured,

. Applyving the ratio of the aforesaid judgment to

the facts and circumstances of the nresent case, we hold
that  conseaquent to  the  HMY driving licences of the
c:Jlibant being renewed and being valid at the ‘time of
submission of  the application forms, pursuant to  the
advertisement issued hy the respondents, the candidature
of applicants For the

post of Constable (Driver) cannot he

cancelled only hecause on the date the licences ware
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sUcceed and are allowed
the event applicants are otherwise
appointment as Constable
deny

them s ch

that on the date when the

should  he

month from the date of receipt of a
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